IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 6557 OF 2010
(Arising out of SLP(C)NO 19972 OF 2005)

PANNA MOHAMVED ... APPELLANT(S)
VERSUS
PEMA & ORS. ... RESPONDENT( S)
ORDER

Heard | earned counsel for the parties.

Leave grant ed.

This appeal emanates from the judgnent of the Hi gh Court
of Judicature for Rajasthan at Jodhpur delivered in Gvil Appeal
No. 626/ 2003. By the inpugned judgnent, while setting aside the
judgnent of the learned single Judge as well as the order of the
Board of Revenue and the Revenue Appellate Authority, the H gh Court
remtted the nmatter to the Court of Sub-Divisional Oficer
Raj samand, Rajasthan. We find no infirmty in the inpugned judgnent.
The matter has been pending in different Courts for a nunber of
years. In this view of the nmatter, we deemit appropriate to direct
the | earned Sub-Divisional Oficer, Rajsamand, Rajasthan to decide
this matter as expeditiously as possible, in any event, within six
nonths from the date of comrunication of this order. No further

orders are required in this matter.
The Civil Appeal is, accordingly, disposed of. No costs.
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